,~§§
>
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BEOMBAY BENCH
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PH.Koli Petitianer

Shri v.A.scabhakaran,

Advocate for the Fetitioner,

The Chief CIT,Comb

2. Whether it needs to be circulated’to othér )(

Shrl 2.0 Pandya fon

(SRR - C;"?_.‘L, s . C . |

Shwi MelePethna, C.G.5.0, Advocate for the Respondents.
Corams

The Hon'ble Mr. MeieKolhatkar, Member(4),

.The Hen'ble Mr. [,C.Verma, Member{J,.
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Benches »~f the Tribunal?
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"IN THE CENIRAL ADMINISTRATIVE TRIBUNAL,
MUMBATI BENCH, MUIBAL, -
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RIGINAL APPLICATION NO, 412 CF 96;
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\Frlday, JLhe, 7th day of February 2 1997.'"

Corams. Fon’bWa Shri M.R. Kolhatkar, Member(A),
- Hon'ble Shri D.C.Vernma, Member (J ).

. 'D, H Koll,

Bulldlng No. 109 . R N

Room No,3133, o S - <

Transit Camp, IR o

.. Kannamwar Nagar=-2,- o - /

.. Vikhroli (E), G '

Mumbai .~ 400 083. - ' " ... Applicant.-

(By Ad%ﬁiﬁ& Shri P A, Prabhakaran)
V/s. |
1. Chief Comm1551oner of

‘Income Tax, Bombay,
3rd Floor,: Aayakar Bhavan,,

Mfu.Road Mumbal - 400 020

2_ Dy. Commissioner of Income Tax, -
Administration I,
Aayakar Bhavan, 2nd Floor,

- M. K.Road : : .
‘Mumbai - 400 020 . . +.. Respondents.

(By Advocate Shri P, Pandya - for"
_ Shri M. I, 5ethna, u.G b.u.) ,
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{Per ahrj. M. .Kolhatkar Member( )

. In this 0.4, the appllcant has sought the
rellef of dlrectlng the respondcnts to effect the
change of name of the appllcani from Devshl to Dlnesh
in all ex1st1ng and’ future records relatlng to the
appllcaﬁt The apollcanu is worxlng as LDC in the
Income Tax Department 51n€e 1963 and 15 due to retire ‘
- on 3L.8. 1997. -15 ‘not d1sputed that the Rules relatlng,ﬁf

to change of name are laid down by the Government Crders
dt. 12. 3.1987 whlcn appear at page 21 of the O.A. It
is also not in dispute thab the appllcant has complied
‘fwlth the requlrements of these rules.’ The department
however, has refused his request on the ground of delay 5f;
v and also on the ba51s of lpgal adv1ca recelved by them

to the effect tnat the apmllcant is requ1red to file a
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ClVll bu1t in the’ Clty ClVll uour+ for change of name.

- We have con51dered the mattef., Accordlng to us, thls matter

squarely fall'vlthln the def 1n1tlon of service matters

'e'as glven in section S(q) of the Admlﬁlstratlve Irlbunals

@ct.  The learned coun el for tne resoondents was . not able:

- to cite any authority to‘the contrar/. The reason for

| obtalnlng legal adv1ce was delay and so far as tne delay

is concerned the aohllcant had explalned the delay by
aaylng that hu had mlsplaced the relevant Government
Gazette whlch was not considered by the department to be

_satlsfactory»whlch was of the V1ew that the-cnange of ©

.name mlghi create repercu351ons 1n other matters of.

ClVll or Crlmlnal nature. In our V19J, the stand taken
by the deparbment is not reasowab1e and the aapllcant
,hav1ng complied w1tn«the requlrements of the Rules, the

department was not righo to refuse his. request The

o ~department can}of cou15e protect its’ 1ntereats by

1mp051ng approorlate condltlons to- guara agalost unforeseen

t'contlngen01es. But subject to above, the department is .

dlrecteo +o concede the request of the appllcant for .
change,of name., Aotlon in tnls regard should be

completed w1to1n two montls from the date of commUﬂlcatlon

_ of the order. Therelw1ll be no orders as to costa;
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